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CENTRAL ADfUNISTRATIUt TRIBUNAL
PRINCIPAL BENCH

/.NO, 1958/94
A, NO, 1960/94 4

0, A. NO, 1964/94
C,A,NO,1967/94

Hon'ble Shri R.K.Ahooja, Member (A)

New Delhi, this day of September, 1996
S/>

0,A.NO, 1958/94!

Shri T.S.Patil
s/o Shri Shafljrao Bandoji Patil
aged 43 years
working as Deputy Director
Central li/ater Commission
Seua Bhavan
P.K,Puram
NEii/ CCLHI - 110 066,
At present to Centra in in g Unit
CtilPRS, Pune-22,
Resident of Qrt, No, 978, Sector-IV
R,K,Puram
NEW DELHI.

Applicant

(By Shri K,L»Bhandula, Advocate)

0. A, NO, 1960/^41

Shri Uijay Kumar Chawla
s/o Shri Tulsi Das Chawla
aged 40 working as Dy, Director, BCD(SS4NE)
Central Water Eoimnission
Wing No,1, Ilnd Floor
West Block-II , '
R.K.Puram
NEW DELHI - 110 066

R/o F-118, East of Kailash
New Delhi - Ho 065,

(By Shri K,L,Bhandula, Advocate)

0. A. NO. 19(^4/94.

Shri T, fl, Venugopalan
s/o Shri C,K,P.Nambiar
aged 45 years
working as Oy, Director
Irrigation Planning Directorate
Central Water Commission
Room No,203, Sewa Bhawan
R.K.Puram /
NEW DELHI - 110 066,

Wihar Hosteli-odhi Road, NEW OELHi - no 003.
(By Shri K.L.Bhandula, Advocate)

Contd,,,,:^.
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Applic^t
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0. A. NO, 1967/941

Shri B.G.Kaushik
s/o Shri D,P.KaU3hik
aged 39
working as Deouty Director
Pbnitoring (West) Dte.,
Central Water Commission
Room No,506, Seuia Bhavan
R.K.Puram

lirtf OCLHI - no 066,

R/o House No,63, Pocket F-26
Sector No,7, Rohini
DETLHI,

(By Shri K.L,Bhandula, Advocate)

Vs.

• • •
Aoolicant

1, Union of India throu^
the Secretary to tJie Gowt, of India
Winistry of Water Resources
Shrama Shakti Bhauan
NEW DEIHI,- 110 001.

2, The Oiairman
Central Water Commission
Ssuia Bhawan
R.K.Puram

NEW DELHI - 110 066, ...

(By Shri K.C.Sharma, Advocate)

Respondents in ali the
four OAs,

fl R D L H

Hon'ble Shri R.K.Ahooja, rtemb8r(A)

sine, the subject .atter of all tha foor Original
,,pplicationa (No.1958. 1960. 1964 and 1967 of 1994) is tha

-.1 nf bv this common order,same, they are disposed of by tn

fl.Mn/iq5B/94i

j The applicant Shri T.S.Patll Joinad Central
wltar co^isi.. (C«C) ^
Ha „aa given ac^oc pao.=tion as 0.put. Director in tha
pre-raviaad acala of Ra.1100 :<6th foar or ondar>^1600)
c.a.f. 17.7.1993 ..d hia pay fixad at Ba.llOO/-. Hia

. ^ « p' o? 1 1985 yhen his paypromotion mas ragularisad ».a.f. 27.1.1996
Con td, . .».3/*'
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was fixed at Rs.1150/- from that date. This was howevei,
less by Rs.50/- per month what he was drawing at that time
after being given increments on his adhoc promotion. The
applicant represented to the respondents that in similar
other cases the benefit of adhoc promotion for earning 3ncrements
bad been aUowed, on the direction of a Division Bench of this
Tribunal in llnlnn nf Tndia 4 ftnothey
(0.A.NO. 2014/90) , but the respondents rejected his
representation on the ground that the reUef secured by an
aggrieved officer from Central Administrative Tribunal xs aoplxcable
to that officer only and it cannot, ipso-facto, be extended
to other officers.

3, In reply, the respondents stated that the pay was
rightly fixed at Rs.llOO/- on regular promotion in terms of
Ministry of Finance, Department of Expenditure (Implementation
CeU) O.M. No.F-12(21)/74-1C dated 14.11.1975. Further
that the benefit of the decision in OA No.2014/90 Cannot
automaticalx5|extended • to him as the applicant was not
a party in that OA.

4, I have heard the learned counsel o.. both sides.

Shri K.L.Bhandula, learned counsel for the applicant argued

that the applicant was fully entitled to the benefit of his
adhoc service in the matter of earning increments since the
same had been allowed by this Tribunal not only in Narssh
Kumar &Others Vs. Union of India &Another (C.A.No.2014/90)
but also in a number of-bther cases, namely, OA No.33l9/92,

3321/92 etc., Shri H.K.Verma and 'Others Us. Union of India
4 Others. Further he submitted that the Government should
not force the employees repeatedly to seek redressal m a

Court of Law leading to unnecessary litigation. What is more,

in this case, the applicant has been put in a position where,

because of the relief already granted to other(s) an
Contd.. •• • V""
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anomalous situation has baan craatad inasmuch as^

his pay is nou lass than that of his juniors*

5* Shri K*C*Sharma, laarnact counsal arguing

for tha raspondants on the other hand draw attantion

*^0 tha concordance tabla annaxad to pay rulas,

according to uhich, tha pay of tha officar in tha

sanier scala i*a. pay scala of the Daputy Oiractor,

Cannot axcaad Rs* 1100/- till tha completion of

6th year of serv/ica*

6* X hav/a Carefully considerad tha nattar*

Tha orders of tha Tribunal in 0*A*NO*2oi4/9o and tha

earlier Oudgmants (0.A.fib.3319/92, 3321/92) clearly

iaid down the rul^ that there will be no difference

in ad-^hoc service and regular service in so far as

tha question ©f aarning incramehts is concerned* It

would follow therefrom that bahifit of acboc

service for earning incramants would accrue only

if the Same accrues oh regular Service in a

particular grade and not o^arniise* Thus, the first

increment would be earnsd in tha^ senior scale only

on (bmplation of 6tti year of Service* It was en

this basis that in Q-A. Ma.8n9/B9{Shri A.K.3ain

Us* Union of India A Others the benefit of a<»»oc

sarvice was allowed only eh completion of 6th

year of sarvice* The applicant joined sarvice on

12*12*1977 and he thus complatad his 6 years of service

on fl*12*1983* Ha was promoted on ad-hoc basis on

17*12*1983 and his first incramant was rightly

granted on 17* 2* 1984*
Contd* *• • • 5/—
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7* For tha raaaon stated abova, the application

is allowed. The impugned Office nenorandum

dated 05.09«1994 is quashed and set-aside. Respondents

are directed to fix tha pay of the applicant taking

into account his adhoc service with first increment

in senior scale^^^^ complation of 6th year of service*
The applicant would be entitled to all tha arrears

of pay, etc. on account of rafixation which will be

paid him within a period of thraa months from tha

I date of receipt of a copiy of this order. There

« shall be no order as to costs.

llv

O.A.ND.196n/92!

6« U.K.Chawla jdined as

Assistant Pifector on 16.lit 1979 and "ss promoted on

a#ioc basis to^ t^ of Deputy Director with

effact from 31.12.1983. He was given one increment of

pay with effect from 1.12.1985 but by the impugned

order his pay was wrongly reyised to Rs.lloo/-.

Tha impugned 0^ Memorandum dated 29.12.1993 is

accordingly quashed and set-eside and the respondents

aro directed to rafix the pay of Shri Chawla oo'^^ ^
of six yaars of sarvice taking into account

the period of adhoc promotion and to pay him all

arraars of pay« etc. within a period of three months

from the date of receipt of a copy of this order.

No costs.

O.A.NQ.l964/94t

9. The applicant^ Shri T.M.Vanugopalan joined

as Assistant Director on 3.1.1977 and was promoted .on

Contd. ..6/"*
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adhpc basis to the post of Deputy Director with

effect from 25.9.1901 when his pay was fixed

fis.llOO/-. He earned increments with effec^ from

1•9.1963, His promotion was regularised on ^.1.1985

and his pay was fixed at Rs.l200/- with effect from

22,1,1985 whereas his pay should have been Rs,1200/»

with effect from 1.9.1984. In the light of the decision

in O.M.NO,1958/94, the impugned Office nemorandura
div.,

dated 5.9.1994 (Annexure Ai) is quashed

and the respondents are directed to refix the pay

of Shri Venugopalan taking into accotint the period

of adhoc promotion and to pay him all arrears etc.

within a period of three months, from the date of

receipt of a copy of this order. No costs.

0ffA.N0.1967/948

10. The applicant, Shri B.GiiKaushik ^oihed as

Assistant Director on 15,12.1979 and was promoted on

acft^oc basis to the post of Deputy Director with effect

from Xl,12.1983 when his pay was fixed at Rs.llOO/-.

In terms of the OA No.1958/94, the impugned Office
flemorandum dated 29.12.1993 is quashed aiwLAO^i-aeWe

and the respondents are directed to refix ttie pay

of Shri Kaushik taking into account the period of

adhoc promotion and to pay him all arrears of pay

etc. within a period of three months from jMie date

of receipt of a copy of this order. No costs.
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